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Versus
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UTTAR PRADESH POLLUTION CONTROL BOARD
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No.

Particulars

Rejoinder on behalf of the
Appellant with Affidavit

1-14

[

True Copy of Order dated
10.08.2024 issued by UPPCB
vide its Letter No. H17002/C-
2/Water-337/24 is annexed as
ANNEXURE A/1.

15~ M9

o

The True Copy of the Electricity
disconnection slip issued to the
appellant by the Kanpur
Electricity Board having serial

No. 138111 dated 30.05.2017 |

is annexed " herewith and
marked as ANNEXURE A/2.

2.0

o

The True Copy of the electricity
bill of the appellant’s meter No.
KES24241 showing
disconnected status is annexed
herewith and marked . as
ANNEXURE A/3.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 06 OF 2024

IN THE MATTER OF:

M/S AZAAN INTERNATIONAL ...APPELLANT
Versus

UTTAR PRADESH POLLUTION CONTROL BOARD
..RESPONDENT

MOST RESPECTFULLY SHOWETH:
1. That the above captioned appeal is pending for
adjudication before this Honourable Tribunal and

is coming up for hearing on 31.01.2025.

2. That the reply filed by the UPPCB in response to

the submissions made by the appellant in the

appeal, is hereby contested as it is a totally vague

reply wherein the true facts have been concealed

thereof from the Honourable Tribunal.
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3. PRELIMINARY SUBMISSIONS:

3.1. That inifially, the father of the appellant i.e. Mr.
Late Junaid Ahmad started the tannery by the
name of M/s Junaid Tanning Industries at 93/78-
79/A, Idgah Road, 150 Ft Road, Jajmau, Kanpur,
Uttér Pradesh. The appellant’s father had five
sons namely Khurshid Anwar, Siraj Anwar,
Masood Anwar, Khalid Anwar & Arif Anwar
(appellant in the present appeal).

Till Mr. Junaid Ahmad (the appellant’s father) was
alive, all the brothers collectively used to look
éfter & run the tannery, but after the death of
Mr. Junaid Ahmad in year 2006, the appellant got
separated & started his individual tanne_ry by the
name of M/s Azaan international in the same
compound i.e. at 93/78-79/D, Idgah Road, 150
Ft Road, Jajmau, Kanpur, Uttar Pradesh, near the
M/s Junaid Tanning Industries. Both the units/
tanneries are situated in a common compound

having area of about 4000 square meter, out of
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which majority of the area is being occupied by
M/s Junaid tanning industries as it is a big unit as
compared to M/s Azaan International. Also, the
electricity meters are separate of _both' the units
énd address of houses are also separates as M/s
Azaan International having address as 93/79D,
Idgah Road, 150ft Road, Jajmau, Kanpur, Uttar

Pradesh.

That the appellant unit was engaged only in the
dry work. The unit was not a water intensive
unit. Regular inspections at regular intervals used
to take place of the appellant’s unit but the
appellant unit was never found flouting any

environmental norm in any manner whatsoever.

That furthermore, the appellant’s unit didn't
operate after 30.05.2017 as the electricity
disconnection of the unit by the Kanpur Electricity

Board was done on 30.05.2017. No inspection



3.4.

68
Z

after this date ever took place of the appellant’s
unit as it was not functioning, whereas several
inspections of M/s Junaid tanning industries used
to take place wherein it was found violating the
norms for which the environmental compensation
of Rs.1,13,37,500/- was also imposed upon the
unit. However, the UPPCB waived off the entire
EC of M/s Junaid tanning industries for the
reasons best known to them only.

True Copy of Order dated 10.08.2024 issued _
by UPPCB vide its Letter No. H17002/C-
2/Water-337/24 is annexed as ANNEXURE

A/1.

That instead of recovering the EC from M/s
Junaid tanning industries, which they waived off,
without any sufficient proof, imposed the EC of
Rs.1,23,75,000/- on appellant’s unit without
acknowledging the fact that the appellant’s unit

was not operating after 30.05.2017 and the same
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is evident from the electricity disconnection slip

to the appellant by Kanpur Electricity Board.

4. PARA WISE REPLY:
-4.1. That the Contents of Para 1 is denied and
humbly submitted that the appellant has not,

in any manner, mislead the Honourable
Tribunal, in fact the UPPCB has tried to mislead

this Honourable Tribunal by concealing the

. actual & true facts.

4.2, That the Contents of Para 2 are denied and
submitted that the UPPCB has erroneously
submitted that the applicant’s unit was
operational in violation of the closure order
issued to it dated 19.07.2017. The appellant’s

_'unit was certainly not in operation because the
electricity disconnection of the appellant’s unit
was done by the Kanpur Electricity Board on
30.05.2017 and the same can also be verified

from the Kanpur Electricity Board.
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The True Copy of the Electricity
disconnection slip issued to the appellant
by the Kanpur Electricity Board having
serial No. 138111 dated 30.05.2017 is
annexed herewith and marked as

ANNEXURE A/ 2.

That the Contents of Para 3 is admitted upto
the extent that the EC of Rs. 25000/- was
imposed upon the appellant’s unit, but this
notice was never given to the appel-lant. The
same can‘ be evident from the fact that there is

no receiving of the appellant or any

. representative of the appellant on the notice.

That the Contents of Para 4 is denied and

reiterated that the electricity disconnection of

the appellant’s unit was done by the Kanpur

Electricity Board on 30.05.2017 and the same

can also be verified from the Kanpur Electricity

. Board. Furthermore, the appellant can provide

¥
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the copy of his electricity bill having Meter No.

KES24241 where the status of the electricity is

shown as “under disconnection”. Furthermore,

. the appellant agrees and request from this

Honourable Tribunal that the authenticity of
the electricity bill produced by the respondent
shall be done with the Kanpur Electricity Board
The True Copy of the electricity bill of the
appellant’s meter No. KES24241 showing

disconnected status is annexed herewith

- and marked as ANNEXURE A/3.

4.5.

That the Contents of Para 5 is admitted upto
the fact that the respondent issued a letter
dated 27.06.2018 to the appellant, but the

letter issued was of no relevance as the unit

was lying already closed. These acts by the

- respondents were done just to harass the

appellant, as in fact on the inspection of the
adjoining unit namely M/s Junaid tanning

industries, it was found violating the
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environmental norms and the letter of closure

along with disconnection of water & electricity
was supposed to be send to M/s Junaid tanning
industries, but due to the connivance of the
reépondent officials with M/s Junaid tanning
industries, the harasément was done with the

appellant. Moreover, the appellant unit was

" only engaged in dry work and no water was

required for the process, but however the
notices issued by the respondent directed the

disconnection of water also which clearly

[0

indicates that the units were inter-changed for

serving of the notice which shows the malafide

Intentions of the respondent officjals.

That the Contents of Para 6 is denied and

humbly submitted that the appellant’s unit was
not in operation and thus no inspection ever

took place.
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4.7. That the Contents of Para 7 & 8 are a matter of

record and needs no reply.

4.8. That the Contents of Para 9 is denied and
humbly submitted that the appellant’s unit was
" not in operation and thus no inspection ever

took place.

4.9. That the Contents of Para 10 & 11 are a matter

of record and needs no reply.

5. That it is humbly submitted that the environment
compensation of Rs.1,23,75000/- imposed on the
appellant’s unit is not only unjustified but also
highly disproportionate to the actual & true facts.
The appellant’'s unit has been closed since
30.05.2017 and has not been in operation during
the time of the violations that the UPPCB

attributes to the appellant’s unit.

6. That the appellant respectfully requests the

Honourable Tribunal to take the above facts into



74

consideration and issue an order directing the

UPPCB to reconsider its findings and withdraw

the imposed fine of Rs.1,23,75000/-.

7.That the present rejoinder is being made

bonafide in the interest of Justice.

Appellant

Through
Dated:Z%01.2025 -

. ) \
New Delhi /96{4/4‘“? \}V
S.A. ZAIDI & MANSI CHAHAL
- Advocates

Chamber No-7, Trishul Tower
Kaushambi, Ghaziabad, U.P

IR
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'BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
APPEAL No. 06 OF 2024
IN THE MATTER OF:
M/S AZAAN INTERNATIONAL ....APPELLANT
: VERSUS
HARYANA STATE POLLUTION CONTROL BOARD
PR R g B RESPONDENT
AFFIDAVIT '

I, Arif Anwar, Proprietor in M/s Azaan International

situafed at 93/79D, Idgah Road, 150 Ft Road, Jajmau,

Kanpur, Uttar Pradesh, presently at New Delhi do here by

solemnly affirm and declare as under:

1. That I-am tHe Appellant in the above noted case
therefore I am fully conversant with the fact of the

case I am competent to sign and swear this Affidavit.

2. That the accompanying rejoinder has been drafted by
my counsel and the same has been read over and
explain to me and I say and declare that the same are

true and correct.




76
L

3. That the Contents of accompanying rejoinder be read

as part and parcel of this affidavit as the same are not

repeated herewith for the sake of brevify.
Qe
 ~— DEPONENT

VERIFICATION
- Verified at Delhi on this day of 2025

that the contents of my above Affidavit are true and

correct to. my knowledge and nothing material has been
O

cong@aFecj there from.
@“@«M@
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2. Case of the Appellantis that the unit was having capacity of 60 hides per day and was closed in the

year 2016 under orders of the State PCB. On 18,04.2019, thie appellant recaived notice from the State PCH to
pay compensation of Rs. 10,37,500/- followed by notice dated 02.06.2019 by which amount was ralsed to Rs.

ecovary Certificate has been Issued. According to the appellant, no

1,13,37500/-. Thareafter, impugned R
ppportunity of hearing has been given and though the unit is lying closed and has financial crisis, the amount

of compensation has been fixed without adequate basis which is bad inter alia on account of propartionahw.

3. Having regard to the above, without expressing any opinion on merit at this stage, we are of the
opinion that appellant needs to be given due opportunity by the State el before effecting recovery in
pursuance of the impugned notices. The appellant through its representative may appear hefore the Member '
secratary, State PCB and give its objections, if any, to the impugned aetion on 20.02.2023 at 11 am, The
Member Secretary, pCB may pass a fresh order with reasons after considaring the view point of the appellant.

Till fresh order is passed, no caercive action be taken against the appellant, Fresh order be passed within two

maonths. :
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